i

\\/

o

IN THE CENTRAL N)MINI$TRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERAB D

0.A.N0.222/92 i Date of Order: 21,4,1993
BETWEEN :
M,Krishna Murthy : .. Applicant,

AND

Chief Commissioner of
Incometax, Andhra Pradesh, )
Hyderabad, .+ Respondents,

.. Mr,Krishna Murthy

Counsel for the Applj.;cant
(Party~in-person)

Counself or the Respondent s Mr N,R,Devraj.

CORAL =

HON'BLE SHRI T .CHANDEASEKHARA RKEDDY : MEMBER (JUDL,)
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Order of the Single Member Bench deliverd by

Hon'ble Shri T.Chandrasekhara Reddy , Member (Judl.).

This is an épplication filed under Section 19 of
the Adminiétrative Tribunals Act to direct the respondentg
to aceept the date o;ﬁbirgg_of the applicant as 3,9,1950
instead of the recoréQdate of birth of the applicant as

10.8,1947 in the service records,

The facts so far relevant to dispose of this OA

in brief may be stated as follows:-

2. The applicant herein is working as Stenographer in
the office of the DyyCommissioner of Incometax (Assessments),
Speciaerange—Z, Aayakar Bhavan, Hyderabad, According to
the applicant the corréct date of birth is 3,9,1950. BRut

in the Service Records the date of birth of the applicant

is entered as 10.8.1947., The applicant has approached the
competent authwrity for correction of date of birtﬁ?gs per
the orders dt, 1,1,1990 passed by the competent authority
his representetion was rejected, So, the applicant had
filed earlier OA,600/90 on the file of this Tribunal for

the same relief he has claimed in this O.A. The Tribunal

as per its judgement dt, 20,2,1991 allowed OA,600,/90 by
giving a direction to the respondentg to consider the appli~

cant's applicatdon on merits and¢ dispose of the same, Six

- months time was granted to the respondentg to take a decision

with regard to the alteration of date of birth of the

applicant, The competent authorlty had considered the case

of the appllcant and hed Qec1ded against the appllcat

. : l had ~_
- f ﬁ_.|So “the épplicant once again approached
2h n

this Tribunal
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3. Today we have heard Mr.M.Krishna Mupthy (Party-in-
Peréon) and P&;N.R.Dpvraj, Standing Counsel for the

respondentg,

4, This OA cameup for qdﬁission hearing on 12,3,1992,
The applicant had argued his case in-person on 12,3,92.

The applican£ had fiaed along with this OA originally the
birth extracts ssid to he relating to him, ©On 12,3,1992
after hearing Mr.Kri;hna Murthy, the Bench ha#l passed the

following Order :-

“ Mr,M.Krishna Murthy, applicant in person,
He has filed birth extract along with his
application, . According to him, the said birth
extract relates to him onlye.when questioned
the dpplicant states that his parents have got
L. =2 Six issues, For proper adjudication of
this OAfat thé admission stagé the Tribunal
requires the birth extracts of |_—_all ¥Pothers
and sisters, 'As a matter of fucL the applicent
ha 8 undertaken today before thlS Bench; to file
; - the birth extract of i .&ll brothers
and sisters by the next hearing date

At the request of the applicant 0,A, is
adjourned to 17,6,1992 "
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In view ofthe observatlons of this Bench dated 12,3,1993

At

the appllcang?glled before this Tribunal the birth extradts

of all his brothers and sisters, The copies of the said
birth extracts are also served on the Standing Counsel for

the respondentg,

4, Counter had.not yet been filed by the respondentg,
When the OA was taken up for hearing today, the applicant
pr%duced before this Tribuazal an account.book maintained by
his father and according to the applicant his date of birth
and also some others had been entered in thé said account
book, When the case of the applicant had been considered by .
the fespondent$ in pursuance of the directions of this
Tribunal in OA.600/90 fre applicant had not placed all

the material before the competent authorlty whlch is atweady

- Lo
placed before th«\mrlounal ¥ _ﬂswﬁand also’ _:aaCCOunt book
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1. The Chief Commissioner of Incometax,
A.P.Hydgrabad.

2, One copy to Mr.Krishna Murthy, Party-in-person,
21-83, Vivekanagda Nagar, Hyd.

3. One copy to Mr.N.R.Devraj, ST .CGSC.CAT .Hyd,

4, One spare COPYe. .
5, One copynto Library, CAT .Hyd,
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wnich he now seeks_tb produce before this Tribunal as evidend

|
t© show that his corcht date of birth is 3,9,195¢, So,

in view of this position the con-filing of the Counter of

the respondentd may #ot be as any conseguenCe. " We are of
i T .

.the gpinion that the interests of the Justice would be met

if this 0.A, is disposed of by giving appropriate directions,
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5. Hence, we pérmit the é@plicant to put_in a fresh
e, | ® 4 -

representation to the%competent authority within one week
from the date of the receipt of this order by the applicant
with all the copies o% the birth extracts filed befofe this
Tribunal sand also wit# the copy/copies of the entries
in the account book to show that the correct date of birth
of the applicant is 349.1950. We also further permit the
applicant to place begpre the competent authority such other
material whicﬁ?may havé in his possession to prove his case
‘
before the competent a?thority alonyg with the said represen-
tation., If the applicant makes the representation to the
competent authority wi%h the material afore-said, we direct
the respondentg to rec%ive the said representation along
with the said material land after being seatisfied about the

|
.o | ‘
duthenticity and genuiness of ythe material placed befire it

|
consider the same along| wiith his representation and pass

final orders, This pro&ess 3hall e completed by the

|
competent authority witéin four months from.the date of
the receipt of the said !representation together with the

|
material, If the appliﬁant continues to be aggrieved by the

- final orders passed by tpe respondentg, we permit the applicant

to approach this Tribunal afresh in accordance with law,

t
0.4, is disPOSe@ of with no order as to costs,
I .

7 - h——
(T .CHANDRASEKHARA REDDY)
Member (Judl, )

‘Dated s 21st April, 1893 /

(Dictated in Open Court )
sd |
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" IN THE CENTRAL ADMINISTRATIVE. TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.
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THE HON'BLE Mk.JUSTICE V.NEELADRI RAO |
ICE CHAIRMAN

AN
. THE HON'BLE MR.k/BALASUBRAMANIAN : . .
MEMBER (ALMN) '

THE HON'BLE MR.T.CHANDRASEKHAR
! REDDY : MLMBER{JUIL)

paTep: 2\ -C{ -1993

GRDEK7 JUDGMENT

R.P./ C.P/M.A.NO,

'O.A.No'. ’).)')/1 q L ,

T.A.No, (W.P.No )

Admitted and Interim dlrectlons

issued,
Allowed,
Disposed of with directions -

N
Dismissed as wWithdrawn,

rﬁshissed
Dismissed for default,

Ordered/Re jected.

No order as to costs.
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